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Hon’ble Dr. K.B.S. Rajan, Member-J
EHnn’ble:Hr' P K‘ Chatteriji, !Hﬁh&ﬁ%ﬂ,

Suraj Nath, S/o Paltoo Prasad,
Rfo Village Dumari Khas Post Sardar Nagar,
GORAKHPUR.

By Adv: Qmi.aﬁ-¥ﬁﬂav
VERBUS
1 Union of India through Chief Post Master General,

U.B. Parimandal,
LUCKNOW,

2. The Fost Master Ganeral, Gorakhpur Division,
LORARHPUR,

3. Pravar Adhikahak,
Post Offices Gorakhpur Divisien,
GORAKHPUR.

4. Kshetriaya Sewa Yojan Adhikar,

GORAKHPUR

L Rishikesh, S/c Ram Surat,
R/0 Village and Post Khorabad,
GORAKHPUR.

. Respondents
8y Adv: 8ri S. Singh & Sri R.P. Singh

ORDER

By Hon'ble Dr. K.B.S. Rajan, Member-.J

The applicant is one of the aspirants for the
post. of GDSBPM in the Post Office Dumari Khas for

which advertisement was issued in December 2002, The

applicant i3 stated te be the resident af thak

village. Admittedly, on merit, ha stood First with

60.8% marks, but the respondents had chesen to 1ssue
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be on account of the alleged

iy

has not providad any suitable accommc

the Post Office in that village.

the applicant was not given any opportunity

regard after he has been found to be meritorious

2. The applicant contends that he has fthe

accommodation in the wvillage to operate tha FPost

Office and as he was not given opportunity in this

.ragard and he has not been selscted. Pleadings also

do not b'reflec-.r_ any documents to show that the
applicant was given opportunity in this regard. Under
the existing rules, cnca the applicant is selected for
appointment, he should be given necessary opportunity
to make arrangement for accommodation and 1t is only
in the event to his inability to arrange such
accommadation that the appointment could be given te
the next an the merit list. In the instant case,
admittadly this has not been followed and according
to the learned counsel for the applicant the applicant
had 1indeed giaven necessary details 1n the very
applicagtion. Az such, the appointment of respondent

No. 5 as GDSBPM of Dumari Khas 1s 1llegal and the

applicant 12 entitled to be appointed as GDSBEM

Dumari Khas.
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running the Post Office. In case he fails to provida
such accommodation, respondent No. 5 may be allowed ta
continue. Instead, if the applicant could fulfill the
necessary condition then the respondents shall appoint
the applicant as GDSBPM, Dumari khas gements for
accommodating respondent No. 5 against the - first
available vacancies of GDSBPM in the =same Sub
Division.

©. The offer of appointment to the applicant shall
be made within a period of one month from the date af
communication of this order and within one manth,
thereaftar, the applicant should maké arrangement for
necessary accommodation to run the Post Office. Till

the applicant i= appointed, the respondent Ne. 5 shall

discharge the duties of GDSBPM Dumari Xhas and as

regards further appointment of respondent No. 5 as

directed above is in the next/existing vacancy of the

GRSBFM.
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